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Il THE CEITRAL ADMINISTRATIVE TRIBMIAL: JATFUR EEIICH: JAIFUR,

C.P.M2, 27,1954 in QA 170,/%] Dia

o~

e of order: 13.1.93.

!

Pradeer Zingh <Chaunhan 3> Z2hri Madan Singh, FR,/o F-1893,

Railway Caoleony, Pandikni, presently poskted as Ticket Collector,
Parodara Division, Bharounch.
: Petitiocner.
Versus
1. chri M. PRavindra, General Manager, Western Failway,
Churchgate, Bombay.
2. Shri Dev PFaj E&harma, Divisicnal Railway Manager,

Western Railway, Jaipur.

: Respondents

Mr. R.N.Mathur, oonnsel fo
Mr. Manish PRhandari, coun
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e petitioner
ot the respondents

CORAM:

HON'ELE SHRI b.P.SHARMA, MEMEER (ADMINIZTRATIVE)
HOI'BELE 3SHRI RATA FRAFASH, MEMEER (JUDICIAL)

©-R-b-E-R

(FER-HON!'EEE-ZHRI -5 F; SHARMA, -MEMEER - (ALMIUIIETRATIVE)

In this contempt petition filed under Sesticn 17 of the
Administrative Trikunales Act, 1925, the petiticner Chri
Pradeep Zingh Chauhan has prayed that the respondents may he
guitakly pmnished for ocommiting oontempt <f court in not
complying with the directisns ~f the Tribunal ==ntained in its
crder dated 1Z2.%.19941 passed- in OA Moo 179,91 Shri Famlesh

Fumar & Others Ve. Unicn of India and others.

2. The directions of the Trikunal contained in para 2 of

its order read as under:-

"e. We have cconesidered the matter carefully, in the.
circumetances «of the present <case, we direct the
Government respondents that they =shall in the first
instance, offer appcintments to the perscons initially
nominated for appointmentse as Ticlet Collectors in the
Jaipur Divigieon in the order <f their seniority to the
extent vacancies are at present available after
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congidering cases «of perascns rendered surplus. Those
who cannot ke aksorbed in the Jaipur Division for the
reasons Jiven bv the qcvernment respondents, may be
cffered aprcintments in the neighbouring Divisicons of
Jaipur in the Western Railway and may alsca he offered
appcintments in other Divisions <f the Western Railway
in the order of their seniority in the merit 1list.

Thnese =f the applicants who have now expressed their
willingnezss to he appointed’abscrkbed in the Eombay
Divigion may ke aprointed’akscrbed therein at present.

As eoon as vacancies start becoming availakle in the
Jaipur Division, thcse «f the applicants whio are keen
to come back to the Jaipur Divisiosn may ke brouqght back

to Jaipur Divieion in the order of their seniority. We

make it clear that the persons brought hkack te the

Jaipur Divisinn 1in accordance with directiocns given

abcve ghall net lose senicrity as per their original

merit peoegiticon. The directions given in this paragrargh

chall ke arpplicable to all rthe persons whose names were

forwarded for apprintment /akbacrption as Ticket

Ceollectors  in  the Jaipur Division, regardless of

whether they have filed applications hefore the

Tribunal or neot. This is intended to ensure that no

"injustice is dAone to persons who may otherwise be

senior to the applicants as .per their merit position.

We expect +that the respondents shall appoint,’absorb

these perscns jn accordance with the akove directions

without any undue delay, as they have bLeen awaiting.
apprintments, for over a vear how. We make it clear

that the right of the private vrespcondents otherwise

eligikle for the posts of Ticket <Collectors shall not

be effected." ‘

3. The respondents filed their reply to the contempt

petition. The Tribunal had given <certain directizsns on

20.5.1997, Thereafter k

O

he resgpondents have passed arder dated
15.12.1927 by which they have transferred the petiticner,
amongst others, to Jaipur Division. Thus, the directicn of the
Tribunal regarding trancefer kack of the petitioner to Jaipur

Division has keen complied with. The learned counsel for the

‘petitioner has, hcwever, pointed ont that there is no specific

mention in this order regarding retention of the seniority.of
the‘petitianer in accordance with the order =2f the Tribunal.
The Tribunal had directed that on transier t@ Jaipur Division,
the petitioner shall not lose hie senicrity as per his coriginal
merit position. In view of the apﬁrehensi&n of the petiticner
that hié seninrity may not ke maintained és rer the directicsns

of the Tribunal and after heafing the learned ccunsel for the
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parties, we direct that the respondents shall make a specific
nrder with regard tg the =enicrity of the petitioner in
accordance with the directions of the Tribunal. The respondents
may further inform the rersons mentioned in the order dated
15.12.1997 that thoze of them wh> have nat joined the Jaipur
Division under the arpprehension that their ocriginal seniority
may n-t ke retained may now join the Division within fifteen
days of the receipt of their communicaticn. The contempt

petiticon stands disposed of. Nutices izened are discharged. 3
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~ copy of the arder dabéﬁ/35.12.1997 has heen taken on record.
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(RATAN PRAVAZH) (O.P.3HARMA)
JUDICIAL MEMPER ACMINISTRATIVE MEMEER
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